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Kr1shan Kumar Gupta Versus Unlonlof India & Ors.
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Mr. K.L. Thawani, Counssl for the applicant,

Mr.'K.NQvShrimal, Counsal'for the respondents.

Heard the learned counsel for the
parties,

It is Pound that the applicant had
not submitted any application to the enquiry
officer for staying the procesdings on the

ground that the criminal case is pending.

This OA is %hus. prematurs and. the

same is accordingly rejected. Ths applicadt
uxll ba at 11berty to lee fresh 0A after

‘submxttlng the: application befors ths anqu1ry

offlcer for stay of .ths pProcseedings if he is

aggrieved by order of the enquiry officer

thargon.

- .Parties to baar their 6un costs.
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